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Ld. Resolution Professional (RP) as well as Ld. Counsel for the

operational creditor and the corporate debtor are present.




Ld. RP has filed an application for extending 90 days for submission
of resolution process as per section 12 of Insolvency & Bankruptcy Code,
2016. Petitioner is relying on the minutes of CoC meeting dated
01/09/2017. Minutes of the meeting is annexed with the progress report
dated 08/09/2017. It appears that the progress report submitted by the IRP
is not a legible one. He is directed to file legible copy of the progress report
so that we can decide the time for extension for submission of resolution

plan.

List the matter on 25/10/2017.
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